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CENTRAL ADfiINISTflATIVE TRIBUNAL 
CALCUTTA BENCH 

No.U.A.118 of 1996 

Date of Qrder ; 11.3.1996 

Present ; Honble fir.3stice A.K.Chatterjee ViceChairman. 

Hon'b).e rr.l1.S.11ukherjse Administrative ilember, 

DIPTI GHSH 

$ 	 Vs. 

UNIiJN OF INDIA & ORS. 
(S..nAILwAV) 

For the applicant ; llr.S.P.Bhattacharyya, counsel. 
iir.A.K.11aulick, counsel. 

For the respondents; 1ir.P.Chatterjee, counsel. 

M.S.MukharjeepA .11. 

In this application, the applIcant has challenged the order 

of her compulsory retirement vide thG order at page 21 of the 

application (anriexura 'A/i)'. Shehas. ptayed fo,a d.rectjon 

for quashing the same and for all the back wages conequent 

upon that. 

2. The respondents have not filed 'any reply. However, lir.P. 

Chatterlee, representing the respondents has submitted that 

the impugned order of compulsory retirement has since been 

rj okd by the notice dated 6.2.1996 under the orders of the 

General tariager, S.E.Railway and that the applicant has been 
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reinstated in service w.e.f. the date of her compulscry 

retirement and the period of absence has been treated as 

duty for all purposes. 

Under the circumstances, the relief prayed for by the 

applicant has been granted, but r.S..Bhattacharyya, id, 

counsel appearing for the applicants prays for costs. 

Ln hearing both the ld.counsel for the parties, we find 

that although the relief prayed for by the applicant has been 

granteth the applicant had been driven to courts as a result 

of which eventuallyp the respondents have done her justice. 

Under the circumstances, we award costs of Rs.500/— in Pavoij 

of the applicant and the said amount be paid by the respondents 

toher within a month from the date of comrrunication of this 

i. order. 

£LM.118 of 1996 stands d1spoed of accordingly. 
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